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No. 38-HLA of 2020/88/16828.— The Haryana Law Officers (Engagement) Amendment
Bill, 2020, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 38- HLA of 2020

THE HARYANA LAW OFFICERS (ENGAGEMENT) AMENDMENT BILL, 2020
A
BILL
further to amend the Haryana Law Officers (Engagement) Act, 2016.
Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows :-
1. This Act may be called the Haryana Law Officers (Engagement) Amendent Act, 2020.

2. In the Haryana Law Officers (Engagement) Act, 2016 (hereinafter called the principal Act),
for the words "appointed, appointing and appointment" wherever occurring, the words "engaged,
engaging and engagement” shall respectively be substituted.

3. In the proviso to sub-section (3) of section 6 of the principal Act, for the word "five", the
word "ten" shall be substituted.

4. After section 9 of the principal Act, the following section shall be inserted, namely:-

"9A. Re-designation of Law Officer.- The State Government may, on recommendation
of the Advocate General, re-designate any Law Officer to any higher post of Law Officer
provided he fulfill the conditions relating to experience and number of cases conducted
prescribed for the higher post in the rules made under this Act".
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STATEMENT OF OBJECTS AND REASONS

The Haryana Law Officers (Engagement) ACT, 2016 was notified on 14.09.2016 with the objective to provide
for a system of engagement of Law Officers in the office of Advocate General, Haryana in transparent, fare and
objective manner and for a matters connected there with or incidental thereto. However, despite the clear objective of
engagement of Law Officers on Contract basis, in sections 2(c), 4, 5, 6(1), 6(3), 8, 12, 14 and 17 of the Act, the words
“appointed, appointing and appointment” have been used in advertently whereas, the words “engaged, engaging and
engagement” should have been used therein. The use of the words “appointed, appointing and appointment” in the
above mentioned sections of the Act may give a wrong impression of nature of job as permanent service though in the
Act, it has been specifically mentioned that their engagement is on contractual basis. Thus use of these words may
create confusion. Therefore, it is necessary to correct the inadvertent mistake of using of the words “appointed,
appointing and appointment” in sections 2(c), 4, 5, 6(1), 6(3), 8, 12, 14 and 17 of the Act, by way of amendment in
order to maintain the spirit of the Act. Further, keeping in view the strength of Judges in the High Court and Supreme
Court of India, the strength of Advocates to be engaged on basis of special qualification and experience under proviso
to sub-section (3) of the section 6 of the Act need to be increased from 5 to 10 to deal with specialized nature of cases.
Presently, there is no provision for re-designation of law officer to any higher post of law officers despite his
engagement on recommendation of the Selection Committee after acquiring long experience and requirements
prescribed for the higher posts. Hence, a new section 9(A) is required to be inserted to provide such provision of re-
designation of law officer against higher posts.

Hence, this Bill.

MANOHAR LAL,
Chief Minister, Haryana.

Chandiarh: R. K. NANDAL,
The 4th November, 2020. Secretary.
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